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| ~'1‘ollowmg Act of the Tamll Nadu Leglslatlve Assembly
~the ‘assent of the Governor on -the 27th July 1987 -and - 1s
ubhshed for generah 1nformauon' g

ACT No 34 OF: 1987

§ E t cnacted by the Leglsiatlve Assembly of the State of Tamll ‘
-iNadu in the 'Ihlrty eighth Year of the Republic of India as
OWS e

1 Short title, extent and commencement.—(1) This Act may be
“';1987

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come mto force in such areas and on such dates

: as the Government may, by notification, appoint and different dates
“may be appomted for different areas.

requn'es —_ _ .
! (a) ‘“ Board ’ means the Tamz.l Nadu Board of Censorshlp con-
ted under section 4 ;

(b) “ Certificate of* Censorshlp ” means a Certificate of Censor-
shlp in respect of publicity material granted under section 7;

b (c) ‘. Chalrman ”? means the Chairman of the Board :
(d) “ Government ” means the State Government ;

" (e)« member ”_ nfeans a member of the Board;’
materlal— o

(1) which is obscene or

e

(ii) -which is likely to—- , | - o oo

(A) incite any person to commlt any oﬁence' involving
_- or

I .
B ree e

calledsthe- Tamil Nadu C‘ompulsory CvuSuxol’lp of PLbllClty Matenals

' 2. Defi mtzons ——In this _Act, unless the context otherwise 5

4

() “ objectionable pub11c1ty material ” means any publicity 1
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b soe

diff

¥ coIr

be
ifi
effe

' tenc

e

to
or ¢
dra
sucl
sug;
pers
emb

to t

mali
relig

3%, buil
E or
. publ

k. strec
EORY
j over




IAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 191

(C) promotc on grounds of religion, race, place of birth,
resideiice, language, caste or community or any other ground what-
socver, disharmony, feelings of enmity or hatred or ill-will between
different religious, racial, language or regional groups or castes or
communities. o

Explanation 1.—A publicity material shall be deemed to
be obscene if it is lascivious or appeals to the pruirient interest or
if its effect, or (whcre it comprises two or more distinct items) the
eifect of any one of its items, is, if taken as a whole, such as to
tend to deprave and corrupt persons who are likely, having regard
to all relevant circumstances, to read or see the matter contained
or embodied in it, or if it portrays, exhibits or shows a picture,
drawing, painting or figure of a female human being of any age in
such posture which is offensive to senses or which is likely to
suggest any indecent or impure or immoral ideas in the minds of
persons who are likely to read or see the matter contained or
embodied in it.

Explanation 11.—A publicity material shall not be deemed

to be objectionable merely if it—

(1), expresses disapprobation or criticism of any law or

of any policy or administrative action of the Government with a '

view to obtain its alteration or redress by lJawful means; or

(2) criticices any social or religious practices without
malicious intention and with an honest view to promote social or
religious reform or social justice ; |

b

(¢) “place open to public view ” includes any private. place or
building, monument, statue, post, wall, fence, tree or other- thing
or contrivance visible to a person being in, or passing along, any
public place ; -

(h) “public place” means any. place (including a road,
street or way, whether a thoroughfare or not and a landing place)

to which the public are granted access or have a right to resort, or |

over which they have a right to pass;

¢ et ers vl eatpeda cnanl
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) “ publnclty material ” means any material  which i ]

@ | }'not more than ﬁve ‘other members appomted by the Government

Es

: 2 (2)- I‘he Censor Officer appointed under sub-section (1 ) ol
,.sechon 5 shall be the Member—Secretary to the Board. J

4\b$\}§'§ ‘

" “'(3) l‘he Chalrman and the members \shafl hold office for suc}
term as may be prescnbed |

L o

(4) The” Chairman shall receive such remuneratlon as may be
3 termined by the Government and the members, other than th
s Censor Officer,*shall receive such allowances or fees for ‘attending

~'meetn;gs of the Board as may be prescrlbed . E

'(5) The meetings of the Board shall be held at such place
‘me and ‘in éuch manner as may be prescnbcd

i

produced in India or in any country outside India for giving rublij pot
21 ¢city or anything other than publicity material relating to a cinemato - au
graph film and includes— , ?‘ t{]r:]
@) hoarding, showcard insert, press design and enlarge- S
ment ; S 9-
: | In:
GD) poster; rel
L ‘(iii) still photo ; th
v (i) slide ; |
| (v) still for publicatioa m newspapers and penodlcals. to
. 'f~"'- X (vi) such other material as may be prescribed. |
3 Exhlbmon of publicity material—(1) No.person shall ,,‘i [\Z
“¥46 or exhibit on, any place open to public view any publicity mal T
‘nal without a Certificate of C(-‘nSOI‘Shlp \ o
(2) hvery pubhc1ty material exhibited shall bear in su' ‘ P
p
4,, Board of Censorsth -—(1) For the purpose of grantmg Cert
ﬁcate of Censorship in respect of publicity material, the Goverm .
.ment fnay, by notification, constitute a Board to be called the Tamil §
Nadu Board of Censorship which shall consist of a Chairman and I
d .
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3. Censor Officer and other staff.—(1) For carrying out the pur-
poscs  of this Act, the Government shali appoint a Censor Oflicer
und may also appoint such number of Ascistant Censor  Officers ,
Inspectors and other Officers and stafl as the Government ma)" i
think fit to assist the Censor Officer. ' 1

(2) The Censor Officer, the Assistant Censor Officers and
inspectors may inspect any place and may call for any document
relating to any publicity material from any person responsible, for o
the exhibition of such publicity material.

(3) The Censor Officer, Assistant Censor Officers and Inspec~
tors shall exercise such powers and perform such other functions as
may be prescribed. z

6. Application for Certificate of Censorship.—(1) If any person
wants to exhibit in any place open to public view any  publicity
material, he shall make an application to the Board in such form as {
may be prescribed, for a Certificate of Censorship and shall submit |
such material along with the application in such manmer as may be . i
prescribed.

(2) Every application unde.r sub-section (1) shall be accom- My
panied by such fee as may be prescribed. ' .

7. Grant of Certificate of Censorship.—{(1) The Censor Officer
shall examine the publicity material submitted under section 6 and
place the publicity material together with his recommendations if
any, before the Board for its consideration. ‘

(2) The Board shall, within a period of two weeks, after exa-
mining the publicity material and the recommendations of the
publicity materials Censor Officer in the prescribed manner,—

. (i) grant a certificate of publicity materials censorship in
such form and in such manner as may be prescribed ; or

(i) direct the applicant to carry out such alterations or
modifications in the publicity materials as it thinks necessary before
sarictioning the publicity materials for public exhibition ; or

(iil) refuse to grant a certificate of publicity materials® cen-
sorship, for public exhibition.
(3) No action under clause (iij and clause (iii) of sub-section

2) shall be taken by the Board except afler oiving an opportunity
to the applicant, fur representing his views in the matter.
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£ wEvery Certxﬁcate .of Censorshrp shall be srgned by the,‘ ..
¢ Qfficer- or, in"h:s absence, by such Assistant’ Censor Officer- SR 35 !
b 3 "be.empowered in this behalf by the Board and the pub11c1ty 4 ' Spec
; ?,teraal shall "then be retumed to the person who submitted it 3 ] ::lg;
‘ Appeal——(l) Any oerson aggneved by any decmon of the; 3 und
ard-may, within thirty days from the date of receipt of such § | mor
n, make an appeal to such authority as the Government may $
PIés 'ribe and such authorrty may,- aftér such inquiry as it considers L di
necessary and after giving the appellant an opportunity for represen- p disc
ting his views in the matter, make such order in relation thereto as SN 1
it shinks fit. | e 4
(2) The order of the authority referred to in sub-sectron (1) 1 + belo

i

shall be final. , _ U

R «9 Penalty —(1) Whoever affixes to, or exhibits on, any place
;4 open: to public view any ob]ectlonable publicity - mdterlal shall be ¢
punished with imprisonment of either description for a term which :
:may. extend to three years or with fine which may extend to three |
thousand rupees, or wrth both.

, (2) ‘Whoever affixes to or exhibits on, any place open to pubhc g
view any publicity material in respect of Wthhl ‘a Certificate of
- Censorship has not been granted by e Board vuder section 7, or §
which does not. bear in the manner prescribed the number and date §
of .the . Certificate of Censorship, shall be: punished with imprison- -
.-ment -of .either- description which may extend to three years or with
_fine which may extend %o three thousand rupees or with both and §
+im the case of a continuing offence with a further fine which may

. -extend-.to: one hundred rapees for each day during which the offence
' ‘:-contmucs. .
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, (3) If any person is convicted of an oﬁenCe pumshable under - § ¥ man
‘_sub-sectlon (1) or sub-section (2), the convicting court may further $EEE puist
; direct that the publicity material in respect of which the offence has £ be di

1beerl committed be forfeited to the Government.

i :n 10.-Punishment of abettor—Whoever in any manner whatsoever 4
causes, procures, counsels, aids, abets or is accessory to, the com- 4
mission of any offence under sub-sectlon (1Y or sutrsecuon ) of 3
‘sipicnon O shall be punished with the punishment provrded for the §
iofgence. '

i e
FE .

»

el Valzdatzon --No act or proceedmg of the Board shall be 4
‘}4de4evmed to be invalid by reason only of vacancy in, or any defect
“in’ he constxtutxon of the Board A :

e N
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12. Power to compound offence—(1) Subject to such conditions
as may be prescribed, the prescribed authority by a general or
special order in this behalf may, either before or after the institu-
tion of proceedings under this Act, accept from the person who has
committed or is reasonably suspected of having committed an offence
under this Act, by way of composition of such offence, a sum of
money not exceeding two thousand rupees. ' :

(2) On payment of such sum of money, such person shall be
discharged and no further proceedings shall be taken against. him
in respect of such offence. ' :

13. Power to seize.—It shall be lawful for any police officer not
below the rank of an officer-in-charge of a police station to seize--—

(&) any objectionable publicity materials ; or
(b) any publicity material-—— >

(i) in respect of which no Certificate of Censorship has been
obtained under this Act, or

(ii) which does not bear the number and date of the Certifi-
cate of Censorship.

and such police officer shall forthwith report the seizure to the
Magistrate  having jurisdiction and " where the publicity material
seized is such that it cannot be conveniently transported to the
court, he may give custody thereof to any person on his executing
2 bond undertaking to produce the publicity material beforc the
court as and when required and to give effect to the further orders of

the court as to the disposal of the same. Co

14. Chairman and members to be public servants.—The Chair-
man and the members shall, when acting or purporting to act in
pursuance of the provisions of this Act or the rules made thereunder,
be decmed to be public servants within the meaning of section 21 of
the Indian Penal Code (Central Act XLV of 1860).

: 15. Bar to legal proceeding.—No suit or other legal proceeding

shall lie against the Chairman, members and the officers and staff
appointed under this Act in respect of anything which is in good
faith done or intended to be done under this Act or any rules. made
| thereunder.

[ 16. Offences by companies.—(1) Where an offence under this Act
has been committed by a company, every person who, at 1}_1}0 tihe the
 offence was committed, was in charge of and was responsible to, the
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company for the conduct of the business of the company as well as
 the company, shall be deemed to be guilty of the offence and shall
" be liable to be proceeded against and punished accordingly :

 'any such person liable to any punishment, if he proves that the off-
. ence was committed without his knowledge or-that he had exercised
. all due diligence to prevent the commission of such offence.

~© " (2) Notwithstanding anything contained in sub-section (1)
" where any offence under this Act has been committed by a company
~and it is proved thdt the offence has been committed with the con-
S sent or connivance of or is attributable to, any neglect on the part
i 7 of any director, manager, secretary or. other officer of the company,
b such director, manager, secretary or other officer shall be deemed to
- be guilty of that offence and shall be liable to be proceeded against
and punished ac.~ordingly.

3  Explanation.—For the purposes of this section,—

(@) “company ” means any body corporate and includes a firm
.. or other association of individuals; and |

(b) “ director ” in relation to a firm, means a partner in the
! ’

17, .'P_ou{er to make rules.—(1) The Government may make rules
- for carrying .out all orany of the purposes of this Act.

- the foregoing power, such rules may provide for-—

- ('a)' all matters expressly required or allowed by this Act to
5. .be prescribed ; | - _ |
- | | ~(b) the term of office of the Chairman and the members ;
- (¢) the remuneration payable to the Chairman ;
. (d) the allowances or fees payable to the members;

o (e) the place and time at which and the manner in which
¢ -meetings vof the Board shall be “held ;

_Censor Officers and Inspectors; | \
‘f{-:..‘” o (g) the form of application for a Certificate of Censorship ;
_i+_(h) the manner of submitting publicity materials ;

. Provided that nothing contained in this sub-section shall render

'(2) In particular and without prejudice to the generality of P

o {f)' the p'o.wers‘ and functions of the Censor Officer, Assis-
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(i) the fee to be paid for Certificate of Censorship ;

) (j) thc'form and the manner in  which the Certificate of
Censorship shail be granted

(k) the authority to whom appcal shall be preferred under-
sub-section (1) of section 8 ; and :

() the authority to compound the offence under section 2.

~(3) In making any rule under this Act, the Government may
provide that a breach thereof shall be punishable with a fine which
may extend to iive buindred rupees.

(4) (@) AV vules made wnder this Act shall be published in
the Tarmil Nedie Government Gaceiie, and unless they are expressed
(o come Hito foree on ¢ paceediar ¢ay, shall come into force on the
day ¢n which they are so pubiished.

(/) Al novfoations issued under this Act  shall  unless
they are expressed to come mnio force on a particular day, come into
joree en the oy on owioch fhey are published.

(5) Evory rufe made or notification  issued under this  Act
shall, as woon as possibic after it is madc or issued, be placed on the
wable of the Legistative Assembly and if, before the expiry of  the
cession in which it is so placed or the oext session, the Assembly
makcs any modification in any such rule or notification or the Assem-
hly decides that the rule or notification should not be made or issued,
(e rule or notification shall thereafter have effect only in such modi-
fied form or be of no cifect, as the case may be, so, however, that
any such modification or annulment shall be without prejudice to
the vaidity of anyihing previously donc under that rule or notifi-
cation.

{8 Suving.— The provisions of this Act shall be in addition to,
and not in derogation of any other law for the time being in force,
and nothing conteined herein shall exemipt any person from any
proceeding by way of investigation or otherwise which might, apart
from this Act, be instituted against him.

(Ry order of the Governor)

S. VADIVELU,
Cominissioner and Sccretary to Government,
Law Depariment.

{A Group) IV-2 Ex. (469)--2
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